e

255
[5fr dYo Yo wEY]
@ A% Y §w Aty wg weTa & gt
£ g
Qe Aadlg |@qra W9 I &A1Y 9
CCaC I

st dYo Hro ¥AS  @IAT &Y THAEATAY
ATl FAT § 1 FAT EAAT WV Frar g
NFWAT F qUT JWFIY | AR qg TIfAATRE
F o9 gy F1 AT T &, A AIST EAIT

w31 aF fewn feareRz F1 gaw@Far &1
YT g, A FIEQZICAET ¥ I9d WY ¥
grafer W & &0 IR T @ F 1 =T
w20 f& watar a1 A faqt ¥ ox fav grar
g am fam 3 mar w1 9wa faar s
gg Awa S g | owAqmw &7 1 ImAT
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This delay should be cut tn the
maximum possible extent | would
even like that there should be no
delay. T would evep go to the extent
of saying that, when we reauisition
a property, as Mr. Chatterjes  has
suggested, if not full compensation,
something should be given in advance.

so that the party does not starve
completely T respect these senti-
ments. The quantum can be deci-

ded. TFor example, when a govern-
‘ment servant dies, immediately Rs.

TTENtY-NYTh ReEpUrT “ IR et
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5000 or Rs. 10,000 are paid in lieu
of whatever be the compensation.
Scmething like that, based on the
financial position, based on other con-
straints, given the resources, should
be given. These are valuablz sug-
gestions which will be taken into
consideration. I would reques: Mr.
Daga to realise that, we had just taken
over and we were busy supplying
diescl and kerosene; therefore, this
was gt a very low priority and an
Ordinance had to be passed One
Mi:uster was dealing with two De-
partments, and priorities were diesel
and kerosene, and not this Ordirance.
If we refer this Ordinance to a Select
Conmmittee, it will have no meaning.
I agree that we should have a com-
prchensive legislation, but this is not
the last Swmce 1939 we have been
having this on an ad hoc basis many
times. Let us try once more,

MR DEPUTY-SPEAKER. The
cuestion 1s

“That the Bill, as amended be
passed ”

The motion was adopted.

14 43 hrs

DISCUSSION ON THE TWENTY-

It TH REPORT OF THE COMMIS-

SIONER FOR SCHEDULED CASTES
AND SCHEDULED TRIEES

MR DEPUTY SPEAKER: W2 now
o to the next item relating t) con-
sideration of the Twenty-fifth Report~
cf the Commissioner for Scheduled
Castes and Scheduleg Tribes

M: Yogendra Makwana

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

Sir, T beg to move-

“That this House do consider the
Twenty-fifth Report of the Com-
missioner for Scheduled Castes and
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Scheduled Tribes for the year 1977~
78, laid on the Table of the House
on the 1st February, 1980.

{

Under article 338 of the Constitu-
tion, the Government of India ap-
points a Commis§ioner for the Sche-
duleq Castes and Scheduled Tribes
to investigate ang inquire into the
conditions of the Scheduled (astes
and Scheduled Tribes in the country,
wnd his Report is to be laid on the
Fable of the House. This Repori was
'ajd on the Table of the Rajya Sabha
on the 1st February, 1980, and with
Hindi translation, cn 2nd Xebruar.
3960, it was placed on the Table of
this House. The Governme.a. of India
considers this Report as a very v.u-
able document because it gives many
valuable suggestions and gives much
information regarding the condition
of the Scheduled Castes and Sche-
duled Tribes in the country. This
Report is sent to all the States and
to the Central Ministries whicp, are
concerned for implementation be-
cause direct implementation is to be
done by the State Governments. This
Report deals with the mani-fold as-
pects of the condition of the Schcdu-
lJed Castes and Scheduleq Tribes But
Government considers the economic
development of the Scheduled Castes
and Scheduled Tribes as the very im-
portant aspect. So far as the econo-
mic development of these communi-
ties is concerned, Government is quite
vigilant. It is the economic backward
vigilant. Tt is the economic back-
wardness which plays an important
" role so far as atrocities on Harijans
are concerned. If they are economi-
cally uplifted ang if they bercme eco-
nomically sound, then I do not think
there will be more atrocities on the
Harijans. Therefore, the Govern-
ment is very keen to see that the
Scheduleg Castes and the Scheduled
Tribes are uplifted economically and
many schemes have, therefore, bheen
evolved by the Government.

At State levels a Scheduled Castes
Welfare Corporation is also formed
and the Central Government is pro-

2807 LS—9
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viding more funds to them. For the
economic upliftment of the Scheduled
Tribes, there is g tribal sub plan and
¢ certain amount is earmarked every
jear in this plan for the economic
vpiiftment of the Scheduled Tribes.
Fer the Scheduled Castes, in 1975
the present Prime Minister who was
alsc Prime Minister at that {ime
addressed the State Ministers and as
a follow-up of that conference, a spe-
cial component plan was evolvcd.
Now, therefore, for the upliftment of
thiy Scheduled Castes, in all States
theve is a special component plan.
For the Tribals there is a Triba® Sub-
Plun and for the Scheduled Castes
there is a special component plan fer
their welfare.

So far as the Central Government
is concerned, central  assistance is
given to the Tribals Sub-Plan and,
therefore, many works are done under
this Flan. For the special component
plan also the government 1s provid-
ing funds and the State governments
are implementing it.

So far as the condition of the Sche-
duled Tribes and the Scheduleg Castes
is concerned, is still pathetic They
are the most downtrodden—not only
downtrodden but they are living be-
low the poverty line. Sir, the House
will be rather not happy to hear that
€5 per cent of the Scheduled Castes
and 18 per cent of the Scheduled
Tribes are bonded labourers. The
National Sample Survey recently con-
ducted a sample survey and accord-
ing to that survey 65 per cent of the
Scheduled Castes and 18 per cent of
the Scheduled Tribes are bonded
labour. So, for the amelioration of
their condition and for their econo-
mic upliftment, the government has
to do many things.

So far as literacy is concerned in
1931 the literacy among the Scheduled
Castes was 1.92 per cent. Tn 1961t
went upto 10.27 per cent. Tn 1971 it
was 14.7 per cent. So far as the Sche-
duled Tribes are concerned, in 1931
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it was 0.7 per cent. 1961—8.54 per
cent and it went upto 11.30 per cent
in 1971. This is not 3 happy state of
affar - compared to the literacy of the
rest of the population of the country
which is 33.80 per cent excluding the
Scheduleq Castes and Scheduled
Tribes. So, Sir, a lot of leeway still
remains to be covered in this regard.
The government 1s very vigilani about
it because this literacy zatin itself
showg that still we have to do many
things for them. Because they are
illiterate and because they are eco-
nomically not well off, they are de-
pendent on the higher castes of the
society. Their main profession is
land labour but they are landless.
Since they are landless labourer, new
ricy class has come up in many parts
of the country and they commnmut atro-
ciiies on them. So far as the atroci-
ties are concerned, the government
has taken ccrtain steps.

Recently, the Home Minister has
written letters ty the Chief Ministers,
Governors and Lieutenant Govern-
ors of different States in which cer-
tain guidelines have been provided
for the protection of scheduled castes
and scheduled tribes. Thes¢ guide-
lines are there. But, we require the
cha..zc of minds of the people in this
country. As in the other Hous., it
was rightly pointed out by one hon.
Member that it is the religious Iea-
ders of this country who can do
somcthing in the matter. T cerlainly
expecl some contributions from them.
How much they can contribu*e 1 do
not know. But I can appreriate if
they come forward for the removal
of untouchability from this country
and for taking interest in the wel-
fare of these communities. I may not
be going out of the way if I tell
something about the foreign mission-
aries in this country. The Christian
Missionaries are doing a commend-
able job in our forests, in the interior
parts of our country; as compared to
them religious leaders of this coun-
try have not sy far come forward to
do the job for the benefit of these
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communities, who are the most down-
tiodden and backward communitics
in this country.

Sir for this reason, because there
is liiliteracy, because there is econo-
mic backwardness and because these
people are socially backward, when
Shrimati Indira Gandhi was the Prime
Minsster, in 1975, the Civil Rights
Protection Bill was passed inn  both
Houses of Parliament and it became
an Act. Under this Act, certain pro-
vision are there for the protection of
the scheduled castes and scheduled
trives ang ,if they are really imple-
mcnted which we are pressing hard
all the Statc Governments, then, it
will give adequate protection to the
sciic culed caste communities.

PROF. N. G. RANGA (Guntur):
It 15 not giving adequate protection.

STIRT YOGENDRA MAKWANA:
As rightly pointed ocut, the Govern-
ment is committed for doing  that.
Therefore, the Home Minister has
wrillen a letter providing for cer-
tain guidelines for the implementa
tion of that Act I myself am visit-
g differenl States for reviewing the
work done by them I have visited
Guijarat and I have done the review-
ing work of the Gujarat Govern-
ment. The next exercise that I have
done is in Maharashtra. Recently,
that is, last Sunday, I was in Maha-
i1ashtra ang I have reviewed the posi-
tion in Maharashtra also. As a result
of cuch a review, considerable im-
provement has been made. For Guja-
rat the special component fund ear-
marked was 2.87 per cent. Now, they
have raised it to near about 4.4 per
cent. In Maharashtra also, I have
askedq them to raise the limit and if
thic limit is raiseg@ in the amount e¢ar-
marked for the welfare of the sche-
duled castes and scheduled tribes, a
lot of work can be done in this direc-
tion and thev can be economically
liftea There are reservations for
these communities in Government
service as also in the political insti-
tutions. But, so far as reservations
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in the Government services are con-
cerned, I must admit that it is done
only in Class III services. But, so
far as Class I and Class II services
are concerned, still the backlog re-
mains to be filled. We are pressing
the State Governments hard as also
the banking and other institutions
that they shoulq come forward for
the recruitment of scheduled castes
and scheduled tribes so that no back-
log remains.

As I said in the beginning, this
Government is committed to the wel-
fare of the scheduled castes and sche-
duleq tribes and of the backward
classes of this country irrespective of
their castes. We are committed for
the upliftment of all the economu:cally
backward people of this country. It
becomes 5 special responsibility of
the Government of India because
under Art. 338 of the Constitution, the
special responsibility is cast upon the
Government of India. Therefore, the
Government of India has taken care
of this community.

Therefore, this Report is before the
House,

15 hrs.

I am placing this before th> House
for discussion. I have been Ilook-
ing forward for this discussion from
all hon, Members of this House and
I am certain that Members will
come forward with their sugges-
tions—valuable suggestions and also
constructive  suggestions. I wel-~
come all hon. Members to partici-
pate in the discussion of this im-

rtant subject and to give their
waluable suggestions to the Gov-
ernment of India, which, T can as-
sure all hon. Members, we will try
our best to implement and to see
that something is done in this dir-
ection,

With this, I move.

MR. DEPUTY-SPEAKER: Mo-
tion moved:

SC & ST (Disc.)

“That this House do consider
the Twenty-fifth Report of the
Commissioner for Scheduled Cas-
tes and Scheduled Tribes for the
year 1977-78, laid on the Table
of the House on the Ist Febru-
ary, 1980.”

Now, Shri Chandrajit Yadav,

PROF. N. G. RANGA: Will he be
kind enough to indicate the guide-
lines circulated to the States?

SHRI YOGENDRA MAKWANA:
Kindly read it. I have already pla-
ced it on the Table.

MR, DEPUTY SPEAKER: I have
called Shri Chandrajit Yadav.

Y THWR AQRe (UTEWTg) . SITerw
Y, faod 33 aqf & ar o oY ag Ao & fay
vy ¥ @, fowan o o #Y v ¢ faogare dw
®Y FTATET & ZTAA1 FLT WO, AT syagfaa srfaa)
X Fa IfGTT F A9 F T ATAT §, FEF

T aa ¥ 5 g7 AW FT TAAT
q FAT moAT A OF
O ® R, 7 FaS qvTa F f@d, A

m[aﬁﬁwﬁmw%ﬁﬁ,e

THAT &1 W GAFAT F-ATA Uy FAETAT
5 awe gw A W favm st fw
frg o0& & oot @l dwE A, auX
Ty wfus FEFAT F, Wy @y qrfas
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“Out of about 2 million hecta-
res of land declared surplus,
hardly 25 per cent of the area has
been distributed. Not more than
1/3rd of the land distributed has
accrued to the members of the
Scheduled Castes and Scheduled
Tribes.”
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forasr drodtomTXo UFE FEd &,
g oY fOE &, waw w1 Fw W § 9y

7 AOHT ggFT gAT Agar g o
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“No one who is familiar with
the social climate prevailing in
the rural areas would advance
argument that untouchability has
declined in real terms. The P.C.R.
Act provide for survey and identifi.
cation of disability areas setting
up special courts, summary trials
in cases under certain sections of
the Act and imposition of collec-
tive fines. No State Government
has so far set up special courts
nor has gone in for summary tri-
als or imposition of collective fines
even when  large scale acts of
physical violence were commit-
ted against Scheduled Castes and
in pursuit of the nefarious prac-
tice of untouchability these pot-
ent provisions of the Act were
not brought into force. No State
Government has so far conducted
any survey as required by the
Act In such a state of affairs, it
may not be possible to agree that
the Act has been administered
with the needed promptness”.
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wT wgr § ?

“In the Services under the Cen-
tral Government where the rules
and regulations issued by the
Government from time to time
gince 1951 are applicable from
the date of their issue the re-
presentation of Scheduled Castes
as on 1-1-1978 to Class I (Group
A), Class II (Group B) and
Class III (Group C) was 4.49, 6.93
and 11.46 per cent and fcr sche-
duled castes, the -corresponding
percentages were 0.84, 087 and
0.21 respectively, against the per-
centage of reservation fixed at
15 per cent and 7.5 per cent res-

pectively.”
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STATEMENT RE TWO MISSING
BLIND PERSONS FOLLOWING A
DEMONSTRATION ON MARCH
16, 1980.

PROF.
{Rajapur):

MADHU DANDAVATE
In the morning, the

Speaker had assured the House
that, the issue which was raised
yesterday  regarding two missing

blind men, the direction was given
by the Speaker to the Home Minis-
ter that in the course of the day a
statement should come before the
House. We want to know  whe-
ther the statement is coming be-
fore the House.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA MAK-
WANA): Two blind persons from
Lucknow, namely, Vijay Singh *and
Hari Shanker who had participated
in the demonstration on 16th March,
1980 were reported missing by the
National Federation of Blind. I have
been informed that one of these
persons, Shri Hari Shanker has
been located in Lucknow by the
Lucknow police, According to the
information received {rom SSP,
Lucknow, 8 blind students had come
to Delhi for the programme on
the 16th of March and Hari Shan-
ker was among them. The names
of these persons are as follows:; —

1. Hari Shanker Sunar
Arun Tiwari

Nathu Ram

Barsati

Ram Milan

Sukhi Ram

. Sanjiv Kumar Tripathi
Shive Parkash Sukla.

- B

All these persons have
to Lucknow on the
17th March, 1980.

It has been reported by the Luck-
now police that Vijay Singh has no
connection with Lucknow. He be-
longs to the Deoria District of U.P.
and is said to be residing at Pun-
chkuin Road, New Delhi. Dur-
ing enquiries, it has been verified
that one Vijay Singh, resident of
Bahadurgarh is present in the blind
School at Panchkuin Road but he has
denied participation in the programme
of 16th March, 1980. According to the

returned
morning of



